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contentious issue. Only through discussion and deliberation, in an amicable
manner, this kind of an issue can be dealt with and solved. It will be good to
the States and to the country, as a whole. We are living in one country. We
are not from different countries. We are all Indians. We are one. So, we must
think of the country and nation as a whole. With these words, | conclude.

THE DEPUTY CHAIRMAN: Now, the matter is
over... (Interruptions)... We will now take up the Merchant Shipping
(Amendment) Bill, 2003.

SHRI C. RAMACHANDRAIAH: Madam, one question.

THE DEPUTY CHAIRMAN: Matter is over.

SHRI C. RAMACHANDRAIAH: I want to show a
letter... (Interruptions)...

AN HON. MEMBER: Madam, matter is not over, matter remains.

THE DEPUTY CHAIRMAN: Yes, the debate is over; the matter
remains.. (Interruptions)...

SHRI C. RAMACHANDRAIAH: The Minister has-made a
statement...Interruptions... which | want to bring to your notice.

THE DEPUTY CHAIRMAN: Itis over. The Minister has left. You
can give it to him in the Lobby. The matter is closed for us.

THE MERCHANT SHIPPING (AMENDMENT) BILL, 2003

THE MINISTER OF SHIPPING (SHRI SHATRUGHAN SINHA): |
move :

"That the Bill further to amend the Merchant Shipping Act, 1958, be
taken into consideration.”
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With your permission, | would like to say a few words about the
Merchant Shipping (Amendment) Bill, 2003.

India is an active and prominent member of the International
Maritime Organisation (IMO), the specialised U.N. body responsible for
establishing and enforcing world standards in maritime shipping. We enjoy a
high reputation as a leading maritime country and as a major supplier of
officers to the world maritime industry.

Apart from the image that India carries as a world class maritime
country strictly adhering to international norms end regulations, it also has
international obligation to continuously upgrade the quality of its shipping.
Laws pertaining to shipping and maritime affairs have global relevance. Our
ships have to trade internationally and could be subjected to inspections at
foreign ports to check their compliance with IMO Conventions and protocols
whose status keeps changing. Similarly, foreign flagships will also be
subjected to inspections when they visit Indian ports with a view to protecting
our waters from environmental hazards. In order to implement the conventions
and protocols to which India has become a party and to be in line with
international standards, India is required to incorporate the provisions of these
conventions and protocols in our merchant shipping legislation. We have to be
dynamic and responsive to both need and time, and the present effort is to
incorporate the provisions of the conventions and protocols acceded to by
India in the Merchant Shipping Act, 1958. Once the proposed amendments
are approved by Parliament, India will be able to keep up with its international
obligations.

The International Maritime Organisation adopted in 1973 the
International Convention for Prevention of Pollution from Ships, 1973
(MARPOL 1973), which was amended by adoption of Protocol in 1978. The
MARPOL 1973 and Protocol of 1978 thereto, together known as MARPOL
73/78 seeks to achieve complete elimination of pollution of the marine
environment by oil and other harmful substances and minimization of
accidental discharge of such substances by prescribing a package of
requirements of design, construction, survey and other certification norms with
respect to discharge of sewage and garbage into the sea.

MARPOL 73/78 has six Annexes specifying the technical
requirements to be complied by ships for the purpose of safety of life at sea
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as well as prevention of pollution from ships. In accordance with Article 14 of
the MARPOL 1973 and Article Il of its 1978 Protocol, the provisions of
Annexes | and Il are mandatory for contracting States while implementation of
Annexes lll, IV and V was optional. India acceded to MARPOL 1973, as
modified by its Protocol of 1978 along with Annexes | and Il, by depositing the
Instrument of Accession with IMO on 24" September, 1986. The instrument of
accession deposited by India contained a declaration "that the Government of
the Republic of India shall not be bound by the provisions of Annexes Ill, IV
and V of the said Convention." It was decided not to accede to these annexes
because by that time, major maritime States had not acceded to these three
optional annexes: It was decided to first understand the implications of the
provisions contained in these annexes. As a number of countries have since
acceded to these annexes, India has also acceded to these three annexes to
ensure that Indian ships are not targeted for non-compliance while visiting the
ports of such countries. Also, accession to these annexes would enable Indian
to take steps as per the convention to prevent pollution in India waters.

-Article 15(2) of the Convention, as amended by the Protocol of 1978,
stipulates that the optional annexes shall enter into force internationally,
twelve months after the date on which not less than 15 States, the combined
merchant fleets of which constitute not less than fifty per cent of gross
tonnage of world's merchant ships, have become parties to it. As on 30"
November, 2002, the Annexes lll, IV and V have been ratified or acceded to
by 105, 89 and 110 States respectively. The percentages of combined
merchant fleet belonging to these States who have become parties to these
optional Annexes are 82.95, 51.14 and 89.26, respectively. Annexure Ill and
Annexure V have come into force internationally on 1.7.1992 and 31.12.1988
respectively. Annexure IV will come into force on 27.9.2003.

The main advantage arising from ratifying these Annexes is that the
Indian as well as foreign vessels plying on overseas trade world-wide would
automatically follow the universal standards on the subject. Once these
Annexes are acceded to, the reception facilities as contained in these
Annexes are to be provided by the Ports where vessels call. This will, in turn,
help us to develop service facilities in Indian Ports comparable to standards
available elsewhere.
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[THE VICE CHAIRMAN (SHRI P. PRABHAKAR REDDY) in the Chair]

The system of prevention of pollution (i) by harmful substances
carried by sea in packed forms and (ii) by sewage from ships, as well as the
Waste and Garbage Management for disposal of garbage from ships in Port,
etc. could be made mandatory so as to ensure cleaner waters. Further,
ratification of the Annexes under consideration may ensure avoiding any
unreasonable application of strict Port State Control on Indian ships elsewhere
in the world, thereby boosting the Indian maritime services.

The Government of India has now decided to accede to the optional
Annexures as the MARPOL 1973 and its Protocol of 1978 strengthened such
anti pollution measures by introducing adequate design and constructional
aspects of ships so as to control pollution of the sea by oil escaping into the
sea, following marine casualties of tankers. Besides, these two instruments
are also intended to control pollution of the sea from:

(@ harmful substances carried in package forms, freight
containers, portable tankers and road or rail tank wagons;

(b) noxious liquid substances in bulk;

(c

-~

sewage from ships; and

(d) garbage from ships.

To implement the provisions of the said Convention and the Protocol,
the present Bill contains amendments to 12 sections from section 356A to
3560 under part XI A of the Merchant Shipping Act, 1958.

Annexes | to V to MARPOL 73/78 contain many technical details and
operational matters which often change with progress made in the sphere of
technology, safety and environmental standards. Therefore, it is not desirable
to put such details in the body of the Merchant Shipping Act since that would
involve changing the Act frequently with the changes in the provisions of the
Annexes | to V of MARPOL 73/78. As such, it is proposed to amend sections
356 E and 356 O to confer powers on the Central Government to make rules
to prescribe these technical and operational requirements prescribed by the
MARPOL 73/78 and its Annexes as amended from time to time.
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With the proposed amendments, India will not only be able to meet
its international commitments arising out of accession to Annexures lll, IV and
V to MARPOL 73/78 but also will be at par with the systems and requirements
of other advanced maritime nations.

With these words, Sir, | now move the motion that the Merchant
Shipping (Amendment) Bill, 2003 for consideration by the House.

The question was proposed.

THE VICE CHAIRMAN (SHRI P. PRABHAKAR REDDY) : Thank you,
Mr. Minister. Now, we have seven speakers. Shri Vayalar Ravi.

SHRI YAYALAR RAVI (Kerala): Sir, this Amendment to the Merchant
Shipping Act, 1958 is a welcome step. As the. Minister has already said,
since, we are an active member of the International Maritime Organisation, we
are expected to ratify the conventions and the protocols which they have
adopted. | am afraid, this may be a little late. As you rightly said, MARPOL
1973 and 1978, have been merged and merit our consideration for the
purpose of seeking to achieve a complete elimination of pollution of the
marine environment by oil and other harmful substances and minimisation of
the accidental discharge of such substances by prescribing a package of
requirements of design, construction, survey and certification norms with
respect to discharge of sewage and garbage into the sea. So, it is very
important because we are a very part of international sea traffic and we are
expected to go along with the international conventions.  That is why |
welcome this.

Sir, | can tell you one thing, because | have had an experience,
which | can share with you. In 1984, while | was the Home Minister of Kerala,
there was a fire in the Cochin lake.. People said that the Cochin lake was
under fire. | could not believe it. On checking up, we found that a tanker was
carrying naptha. While cleaning the ship, they had put all the garbage into the
lake where the Cochin port was situated. And one fisherman unknowingly put
a burning match stick into it and there was fire in which he died. The entire
fire-fighting machinery at the Cochin port, the firm and everything had to make
a lot of efforts to control the fire and we escaped from a big disaster at Cochin.
So, | welcome this move because
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of this certification and the strict control over the ships throwing away the
garbage and creating this kind of pollution.

Sir, | do not want to speak much about it because | do not want to go
into the security aspect. It is good what you have said. But | want to draw your
attention to another important point, which is about the people who work in
ships; the seamen. They are the people who work in ships and they are also
affected due to this. The seamen have a provident fund system which is the
only benefit they are getting. The hon. Minister can ask for the files from his
department and find out as to what has happened to those Rs. 100 crores of
the provident fund. About 330 or 340 applications are pending. They could not
pay the money which has been contributed by these seamen as well as the
shipping companies of foreign as well as Indian vessels. That money has been
completely misappropriated and it is a big scam. Of course, they arrested the
Commissioner, but as usual, he is out on bail. For the last one or two years,
the CBI inquiry has been going on and nothing has happened. | suggest, the
Minister should intervene because there was a meeting of the Provident Fund
Board, | think, in October 1992 and they decided to clear these applications by
requesting the Reserve Bank of India to release about Rs.10 crores. | think it
has not yet been released and, to my knowledge, | am subject to correction,
nothing has happened so far. So, | think they are responsible to the
Government of India, especially to the Surface Transport Ministry. This
Commissioner is appointed by you and he is under your control. Naturally, you
are expected to protect the workers and their money. Their money has been
looted. In the case of UTI, you have done a good thing. Poor investors have
been saved because of the intervention of the Government. In this connection,
| appeal to the hon. Minister to look into this matter, which is very important
because all the seamen are very frustrated. This is one point, which | wanted
to make.

The other point is this. The Bill makes a stipulation about the
surveyor's report. The surveyor has to make a survey and then report it to the
DG. That is fair enough. Shri Rajnath is sitting here. He has dealt with this
subject, | know. Then, clause 356H mentions about the power of the Director-
General. He is the man who has to deal with all this. But | have one worry, Sir.
There is a lot of corruption. | can cite two or three examples, which | have
personally known. | know one case in which a person had got a dredging
contract. Actually he was a bidder. And he
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brought a vessel with a foreign flag from abroad. He was not allowed. And you
speak of liberalization! You speak of globalisation! To do the work properly, he
has brought a better dredger from outside, with a foreign flag. He was not
allowed because the DG Office wanted to give it to another bidder. A lot of
corruption is going on. | do not know in what way you can check it. But, please
give absolute power. The surveyor's report and the certificate by the shipping
industry means you are delegating absolute power to him. This is the only
man. | have no quarrel on that. The DG has to do it. Unfortunately, it has
become a den of corruption. | want you to look into it. | know you will look
into it and act upon it.

Another point that | want to make is regarding the employment
potential in the shipping industry. In Cochin, there is a training centre, but only
a few people, say ten or twenty persons are there. There is a vast scope for
employment in the shipping industry. The merchant navy training institutes
have been constituted, but, unfortunately, a few people have been selected. It
is not giving employment opportunities to young people to work in the
shipping industry. | request you to look into it and give training to more and
more young people and absorb them in the shipping industry. They can get
more and more employment opportunities.

Sir, It is a very important legislation. It is an important amendment.
Again, many more amendments may come because of the Conventions and
the Protocol, and we have to ratify and adopt them. And this is a part of that.
Sir, it is a very important ratification because this is going to save the Cochin
Lake from another disaster of fire. With these words, | support the Bill.
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THE VICE-CHAIRMAN (SHRI P. PRABHAKAR REDDY): Mr. Ajay
Maroo, you are not speaking from your seat. Next time, if you want to do so,
you have to take the permission of the Chair.

SHRIMATI N.P. DURGA (Andhra Pradesh): Sir, | rise to support the
Bill brought by the hon. Minister for Shipping for the consideration of this
august House. The aims and objectives of this Bill are laudable. Though the
Bill before us is a small one, it aims at maintaining the ecological balance and
preventing ships, oil tankers, voyage ships, etc., from polluting our waters.
Clause 356B(e) deals with the Convention which covers accidental and
operational oil pollution as well as pollution by chemicals, goods in packed
form, sewage, garbage and air pollution. But, | would like
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to know from the hon. Minister, when we are a party to the International
Convention for Prevention of Pollution from Ships adopted by the International
Maritime Organisation in 1973, which was amended by adoption of Protocol in
1978, what are the compelling reasons that the Government of India have
been facing over these 25 years for bringing this legislation before the
Parliament. On the one hand, you are saying that we are an active member of
the IMO and, on the other, there is an enormous delay in implementing the
Resolutions of IMO and that too when those Resolutions are beneficial to our
country. At the same time, sub-clause (h) of the same clause deals with
noxious, that is, poisonous liquid substances. But, what about the poisonous
gases that emanate from various oil tankers or ships? Why have you
exempted the poisonous gases from the purview of clause 356B?

Sir, | welcome the inclusion of clauses 356C and 356D which deal
with the issue of pollution prevention certificate. Under these clauses, you are
making it mandatory for the Indian oil tankers or other ships to obtain pollution
prevention certificate to proceed to sea. | would like to know from the hon.
Minister whether it is true that the Maritime Environment Protection Committee
of the IMO, of which we are an active member, in its 49" Session held in
London on 14" July, 2003, resolved to amend the Oil Tanker Regulations in the
MARPOL Convention. If that is true, | would like to know from the hon.
Minister the details of the meeting and how it affects our shipping industry.
The European Union Transport Council has unanimously agreed on the EU's
proposal and banned the aged single-hull tankers from entering into the
European waters. This grossly affects the SCI's fleet, since more than 40% of
its fleet constitute single-hull ships. The EU has already banned the vessels
aged more than 23 years and built before 1982. So, under these
circumstances, how is the Ministry going to tackle the challenges that are
going to be faced by the Indian shipping industry?

The next point, which | would like to make, is about the tax system in
the shipping industry. The industry has been persistently requesting the
Government of India for introduction of tonnage tax in place of the existing
corporate tax. The corporate tax is standing as an impediment in the growth of
our shipping industry and making it difficult to compete with international
freight. In January, 2002, the Rakesh Mohan Committee recommended the
immediate introduction of tonnage tax system on the profits of the shipping
industry. But for the reasons best known to the hon.
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Minister, it has not yet been implemented. Then tonnage tax has been
introduced by major maritime nations such as Greece, Singapore, UK,
Norway, etc., but not India. Moreover, this tonnage tax reduces the burden on
ailing ships. It will not have any adverse impact on the revenue of the
Government of India. According to a study conducted by TERI, if the tonnage
tax is introduced in place of corporate tax, in the next 10 years, India will be
able to add Rs. 5,135 cores to its cumulative GDP and Rs. 507.7 crores to its
cumulative tax revenue. Hence, | strongly request the hon. Minister to pursue
the matter with the Finance Ministry and immediately introduce tonnage tax for
the revival of the shipping industry.

Under clause 356 (g), you are appointing a surveyor to ensure that
the ships are complied with the provisions of the Bill and to check the validity
of international pollution prevention certificate, etc. But you have not specified
any qualifications for him. | suggest that the surveyor so appointed should be
a technical person, preferably a Marine Engineer, since he has to look into the
technical and other aspects specified under subclauses (a) to (e) of this
clause.

Then under clause 356 (h) the D.G. is authorized to detain oil tankers
and any other ship if they contravene the provisions. But the Bill is silent about
the period of detention. The D.G. cannot detain any tanker or a ship beyond a
reasonable period of time. It would have adverse ramifications in the maritime
nations and thereby would affect our shipping business and also the image of
the country. Therefore, | request the hon. Minister to make it specific and the
D.G. be mandated to complete all formalities or procedures within a
prescribed period and release the ships and tankers in waters or send them
back to the country from where they have come.

Sir, these are a few issues which | thought of bringing to the notice of
the hon. Minister. | would also request him to reply to my queries which | have
raised. Thank you.

SHRI MATILAL SARKAR (Tripura): Mr. Vice-Chairman, Sir, | rise to
express my views on the Merchant Shipping (Amendment) Bill, 2003. It is
written in the Statement of Objects and Reasons that as an active member of
the International Maritime Organisation, India has acceded to a number of
International Conventions and Protocols adopted by the IMO. | think it
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should not have been done so late. They have given more stress on issuing of
certificates. But the question of vigilance has been avoided. They have not
given much importance to how pollution occurs and how it can be stopped. |
understand that this Bill is in consonance with the international laws which
were established as early as in 1954 in UK. What are the objectives of these
laws? The objectives are: (a) prevention of willful attempt of pollution in the sea
by oil; and (b) prevention from substances coming from offshore industries.
But these things are not there in the Bill. Then there is no mention of
minimisation of spoilage of oil, prevention of shore generated waste, air
pollution and poisonous gases, in the Bill. Sir, oil pollution is of a great concern
to us because oil comes from the Middle-East. It comes across the seas. It
cannot come by air as it will be very costly. It cannot come by road also. So,
oil pollution is a very important thing which needs to be looked into. Sir, our
coastal line is a very long line. Some Members say that it is 5,700 kms. of
length. | think, it is more than that. It will exceed 6,000 kms. Along the coastal
line, there are as many as 50 cities, mostly industrial; small and big cities are
there. And, many rivers have terminated into the seas. All these rivers carry
huge quantity of untreated sewage and all these industrial cities discharge
waste materials into the rivers and into the seas. All these things together
pose a threat to our environment. The ecological balances are disturbed by
this. Now. all these spoils have not got importance in this Bill.

| would like to point but another important matter. In India, we are
having the largest ship-breaking yard which is at Alang near Bhavnagar in
Gujarat. What happens there? When the lifetime of the ships exceed 25-30
years, these are sent to Alang by the capitalists or by persons having special
interests. There the ships are broken and steel is taken from the body of the
ships. About 70 per cent of the replaceable ships of the whole world come
here. Substances like polychlorinated biphenyls, zinc, lead, inflammable oil
products, explosives, etc. are brought to Alang for breaking these ships, and
by this, the pollution is intensified. Now, this aspect has not been considered
in this Amendment Bill.

Sir, the Amendment Bill has been brought in line with the
international laws and as per the Convention of the IMO. Since we are a
member of the IMO, we have to abide by it.. But the thing is that we have to
be alert. If our sea-shores are not free from pollution, or, say, if we cannot
have them up to the international level, a call may come to India to
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sell the shores, and these may go in the hands of the imperialists. This type of
occupation may take place because we are in this LPG (liberalisation,
privatisation and globalisation) system. In the present situation when
everything is being privatised, -- even the Airways are going to be privatised --
| am afraid, we are going into the domain of the imperialists. Hence care
should be taken and every effort should be taken to prevent such a thing from
happening. With these words, Sir, | conclude. Thank you.
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BT TTedl § | g=gdTe IMISS MABEL REBELLO (Madhya Pradesh): Sir, | rise
to support this Bill in the interest of the country, as well as, in the interest of
our shipping industry.

Coming to the Bill, Sir, | would like to congratulate the Government
on its move to make this convention a part of Indian law. It is important that we
should bring our shipping industry at par with the international trends. It is
equally important to ensure that other maritime nations do not steal a march
over us by forcing our vessels to comply with the IMO-mandated laws and
conventions when they are in foreign waters, while their own vessels are
exempt from these requirements in our waters. This can happen if we do not
become signatories to important international treaties and conventions in good
time. Other nations impose the obligations inherent in such conventions on us
but, because we have not ratified such
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conventions and made them a part of our law, we cannot impose the same
discipline on foreign-flag-vessels in our territory. Therefore, | congratulate the
Government for taking this step.

However, at the same time, Sir, | would like to know how many other
IMO conventions and protocols have received international approval and how
many of them have been ratified by the requisite number of countries. They
are lying in your Ministry and gathering dust. Why is it that we have not ratified
these conventions and protocols which have been ratified by the requisite
number of countries? If we do not do this, we will be losers. The international
community will go ahead and all the time they will impose penalties when our
ships go into international waters and foreign ports. Therefore, | would like to
know from you how many treaties, protocols and conventions are there which
have been approved by the IMO and which have been ratified by the requisite
number of countries. Will you please let me know this when you reply?

Sir, India has a vast coastal line and we have a large number of
ports, major and minor. Of late, the Indian ports' capacity has increased
manifold. Our ports are also containerised. We have privatised some of the
ports. We have privatised some berths at our major ports and this has created
a large capacity in our ports and, because of that, when ships come to our
ports, we can get those ships unloaded very quickly. This is an achievement
of our nation. We heard recently that there would be a transshipment hub
created at Cochin, because of which the Indian cargo would not have to be
transshipped from any foreign port. We can transship all our cargo, both the
one coming into India and the one going out of India, at Cochin. Cochin will
become a sort of a magnet to attract foreign cargo for transshipment to
different destinations. | would like to know from you when will you do this, and
when this hub at Cochin will become a reality. Will you please reply to this?

Similarly, while on the subject of shipping, Sir, | am distressed to
note that the size of our fleet continues to decline and that no steps are being
taken to address this major lacuna. One of the reasons why it is happening is
this. My friend, Shrimati Durga said that it is because of our taxation. Taxation
in our country is not on tonnage, it is on something else. Because of that, our
shipping liners cannot compete with international shipping liners. This is a
contentious issue. Mr. Minister, many of your
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predecessors had tried to get this thing done, but they have not been able to
do it. Because of that, when an Indian buys a ship, instead of getting' it
registered in India, he sometimes goes to Singapore or some other country for
getting it registered. He goes there just to get advantage, financial advantage.
After all, these people who are doing business, are not doing it out of love for
you, me or somebody else. They are doing it in order to earn money.
Therefore, Mr. Minister, | would request you to please try to rationalise the
taxation, give encouragement to our shipping industry and see to it that we
don't lag behind the countries like Singapore and such other countries which
are doing far, far better than us. Some of these countries do not have
coastline. Singapore is a city nation. Even they have got a lot of shipping
business. They have got transhipment hub for the last so many years. These
hubs work round-the-clock. So, we should have that sort of work culture in our
country. We should see to it that our shipping industry does well. If our
shipping industry does well, certainly, a lot of out people will get employment
there. That is what is needed today. Even a semi-skilled person can get
employment in the ships and at the ports. Since we have got more capacity at
our ports, our shipping industry should be encouraged and we must have a
large number of fleet which will befit our country. Thank you.

THE VICE-CHAIRMAN (SHRI P. PRABHAKAR REDDY): Mr. Perumal,
you have got only two minutes.

SHRI C. PERUMAL (Tamil Nadu): Mr. Vice-Chairman, Sir, on behalf
of the AIADMK Party, | wish to make some points on the Merchant Shipping
(Amendment) Bill, 2003. In this age of environmental concern, it is natural that
we keep in step with the international conventions on the elimination of
pollution of our marine environment. This amending Bill seeks to provide
powers to certain authorities to see that our territorial waters are not polluted.
The new clause 356G, sub-clause (1) and (2) provide for appointing a
Surveyor who would go on board oil tanker to check the compliance of the
provisions of the law. | wonder whether it would be proper to handover such
responsibility to a single person. Again, such official has to work jointly with
the Navy or the Coast Guard for proceeding against a tanker. | do not know
whether such joint operations would be smooth because there could be clash
in ascertaining authority. | would request the hon. Minister to clarify this point.
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Sir, our Government is always very quick to bring forward a
legislation to honour international commitments. Such steps are sometimes
detrimental to national interest because other nations, particularly the
developed nations, do not honour such commitments. So, | would like to know
from the hon. Minister as to how many nations are yet to enact laws on the
basis of MARPOL 73/78. | say this because the single-hulled vessels known as
'floating dustbins' are the most polluting tankers. More than 52 per cent of
tankers today are single hulled and they have been permitted to operate till
2015 under international regulations. Many developed nations allow only
double-hulled vessels. Entry of single-hulled vessels is banned by several
countries. It is developing nations like India that have to take these precautions
against these sea-polluters.

We are facing another serious problem. The Arabian Sea is the
major route for the supply of oil from the Gulf to the rest of the world. Many
sea lanes run within the striking distance from our territorial waters. Therefore,
we have to take some preventive action in order to protect our sea. | request
the hon. Minister to look into this issue.

Sir, while appreciating the Government for being environmentally
conscious, | wish to caution this Government on an important issue. The Sri
Lankan Government has been proposing to construct a road bridge between
India and Sri Lanka. The hon. Chief Minister of Tamil Nadu and our respected
leader, Dr. Puratchi Thalaivi has already stated that such a bridge will not be
in the national interest of our country. Terrorist and undesirable elements will
find it easy to reach the mainland of India, particularly Tamil Nadu. That will
also affect the movement of ships. So, | appeal to the hon. Minister to advise
the Government not to accept such proposal for road bridge.

Our hon. Chief Minister has been appealing to the Centre repeatedly
to execute the Sethusamudram project without further delay. This also comes
under his Ministry. The techno-economic feasibility study carried out by the
Shipping Corporation of India has established the viability of the project. It is
said that in the long run, the Sethusamudram canal would become an
alternative shipping route to vessels travelling from Gulf region to the South
East Asia. | request the hon. Minister to expedite the execution of this project
that has been pending for over a hundred years.
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Finally, I wish to put on record that the Government of India should
erase the idea of construction of a road bridge between India and Sri Lanka as
proposed by Sri Lanka, because, as said by the hon. Chief Minister of Tamil
Nadu, the security of India will be endangered. The Coimbatore Chapter of the
Indian Chamber of Commerce and Industry has said that such a road bridge
will result in a permanent handicap to the exporters of South India. | request
the hon. Member to prevail upon the Planning Commission to abandon this
idea of road bridge and not to proceed any further. With these words |
conclude. | support this Bill. Thank you Sir.

THE VICE-CHAIRMAN (SHRI P. PRABHAKAR REDDY): Hon.
Members, it is almost five o'clock. There are two more speakers to participate
in this Bill followed by reply by the hon. Minister. We have two items on the
agenda, that is, the Railways Amendment Bill and the Statement by the hon.
Minister, Shri Rajnath Singh regarding the price policy for the Khariff season. |
want to take the sense of the House.

SHRI C.P. THIRUNAVUKKARASU (Pondicherry) : Sir, we can
complete the Bill today and the Statement of the hon. Minister. The other
matters can be taken up tomorrow.

THE VICE-CHAIRMAN (SHRI P. PRABHAKAR REDDY) : Okay, we
shall do like that.

SHRI C.P. THIRUNAVUKKARASU : Thank you, Mr. Vice-Chairman,
Sir, | will be very brief. | welcome this Bill which would help maintain good
environment. The Bill is brought in to save our people, birds and the fish in the
sea. Though it is as per the Convention of 1978, this Bill is being brought in
after a lapse of 25 years. Though late, it is a welcome step and | want to
congratulate the hon. Minister for having brought this Bill, at least, by this time,
after taking into consideration the world environment and other factors.

| would like to speak on two points. One is on Section 356G, which
says, "A surveyor or any person authorised in this behalf may go, at any
reasonable time, on board..." The same provision is found even before the
Amendment, to the effect "A surveyor or any person authorised to inspect the
vehicle..." We have no objection to that, it is correct. The difficulty is: originally,
on receipt of a report from the Surveyor, the Government of any
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country, which has ratified the Convention, was entitled to take steps. Now, an
amendment has been made to give that power to the Director-General. If he is
satisfied that some provisions under the Convention have been contravened,
he can take action. | would like to know the reasons for taking away this
particular provision from the Government and handing over it to the Director-
General, an individual.

My submission is, as already pointed out by my other friends, the
qualification of the Director-General has not been prescribed under the Act so
far. | don't know whether the rules may prescribe that. As far as these works
are concerned, a lot of money is involved in it, a lot of persons are involved, a
lot of national interest is involved. But the particular work of seizing the vessel
and imposing a fine and detaining the vessel for a long time should not be
entrusted to any single individual. On the other hand, there should be a group
of people who should be entrusted with this work. So, the Director-General
should be a person of good calibre who is aware of the shipping navigation
proceedings. It may kindly be prescribed as it is. Under clause 356, enormous
powers have been to the Surveyor, as it is. The Surveyor can go and inspect
ships at any point of time. Whatever he says that shall be admissible as an
evidence. All the facts that he is mentioning shall be admissible as an
evidence as it is. So, along with him, another person has to be there. Along
with the Surveyor some other competent person should be allowed to go and
inspect. Single man's evidence alone should not be taken into consideration.
We should not come to a conclusion that Surveyor's evidence is only
admissible.

Regarding 356 (h) and 356 (i), | would like to say that they are almost
similar. The powers of the Government and the powers of the Surveyor are
similar. The powers given in clause 356 (g) and (i) are overlapping each other.
Why is this power again being given to the Government? Why is this power
not being given to the Director-General? | would request that these points may
please be clarified.

SHRI SHANKAR ROY CHOWDHURY (West Bengal): Mr. Vica-
Chairman, Sir, | thank you for giving me this opportunity to speak on this Bill.
Sir, | welcome this Bill. | just wish to seek a few clarifications and make a few
comments.  Firstly, the Bill provides against the threat of
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pollution released by ballast water, noxious liquid and other harmful
substances. | would just be a little happier if the Government could examine
the possibility of specifying in this list the oil ballast water, noxious liquid,
hazardous waste, nuclear waste, etc. because these are now in regular transit.
They. also include carriage uranium, ore nuclear waste and so many other
things. | think it would be a little more comfortable if these are also introduced
specifically in this paragraph, though | am aware that harmful substances can
be stretched to include this. Secondly, clause 356(c), sub-para 4, regarding the
valid international pollution certificate issued in respect of oil tankers or ships
other than the Indian ships by the Government of the country to which it
belongs, | would say that this is very good in theory. But the fact of the matter
is that a large number of merchant ships are registered under what is known
as 'flags of convenience'. Now, a ship registered in Singapore or at Hong Kong
has got some credible organisation to back it up. But there are a large number
of ships which also come to Indian ports which are registered in very little
known places like Liberia, Nicaragua, Panama, etc. About the credibility of
such certificates, one will have to devise some method because there has
been an alarming increase in the number of merchant ships which are sinking
or being sunk off the Indian coast. And the latest of this, | think, is the ship,
which sank in the middle of Hoogly and blocked the entire channel. So, while
this is in accordance with the International Maritime Conventions, we have to
accept what a foreign country says, but in our own interest, we have to see
that these international pollution prevention certificates of sea-worthiness
issued by other countries, small countries which make a profession by
attracting shipping for being registered with minimum regulation, the credibility
of these certificates has got to be ascertained. A point about the single hull
tankers and double hull tankers has been made. We are a developing nation. |
think, perforce, we have to allow, since more than 60 per cent of the world's oil
travel in single hull tankers. But, these are prone to damage. They are prone to
leaking and a large portion of the oil leaks, which are now occurring on our
own coasts, are from single hull tankers.

Lastly, this is, of course, outside the purview of this Bill. | do not think
that the hon. Minister can do much about it. But, | wish to express my concern
that this Bill, naturally, does not apply to any war ships or other ships owned
by the Government of India. But, today, especially in the Arabian Sea and in
the other oceans surrounding India, increasing number
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of nuclear power vessels are traversing, accidents are occurring and there are
cases of nuclear power vehicles sinking and permanently polluting the
oceans. | do agree that this is not a subject of this Bill, or, indeed, for the
Ministry to deal with. But, nevertheless, the Government of India, in the
interest of prevention of marine pollution by nuclear wastes, must give a
thought to it. Thank you.

SHRI SHATRUGHAN SINHA : Mr. Vice-Chairman, Sir, | am very
grateful to the hon. Members who have participated in the debate. In fact, first
of all, | express my gratitude to the hon. Members for supporting this Bill. At
the same time, | would like to clarify some of the queries put forward by some
of my esteemed colleagues. | may be excused if | don't go name-wise or
point-wise. But, | will take up some of the important issues. Sir, actually, most
of the things, which have been raised here, are not directly connected with the
Bill. But | have taken note of some of the issues raised by my senior
colleague, Mr. Vayalar Ravi, who is an expert on this subject. He has talked
about the seamen provident fund. | would like to assure him that | am very
serious about this matter. | have taken up this matter with the authorities
concerned. | am looking into it very seriously.

SHRI VAYALAR RAVI: Thank you.

SHRI SHATRUGHAN SINHA: About corruption in the office of the Director
General of Shipping, | know that & @1 BIdT &, BRI 1 &, B *ff &9 B

PR B b P AT | IR $9HT I8 Aderd a1 781 & b A ST B a8 & , el B We,

at least, try our best to reduce it. We are also concerned about imparting more
training to our seamen T U8 3TSCHTgS & URey 3 {2 el & | T8l deb st

11 &1 FaT 8, $78171 984 AR FaTe PR AU Gop A1 | § a1 srderdia fadn g 3ol
g I8l TS | S8 98 R |aTd by, dfdh o/s-ares waTd by | H g a9l §
o g el 1 QuIe [HaAT 8 | ...(aem). .

PRI el RSl : 891 Y 7Y | §HP! e &1 Y |

Y e RI=eT : aUd U o R@T § HI P SHIRIHT &l 91 B |
2T a8 39 1 A ST g Al 81 8, oifh § 39 W a1d & | st gt o
Dzl CPFT about banning by the E.U on the single hull ships. | would like to

inform the hon. Member that the E.U. has imposed entry of single hull tankers
into European ports w.e.f. 1% July, 2003. There are eight single hull
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oil tankers with the SCI. Out of which, two are working as storage ships while
six are operating between Indian and the Persian Gulf. And, as such, there is
no effect on the Indian shipping industry, 3T~ T 91d 3R IoTs o | H 9gd SA1&T

ah e M | A rue I {3 2, saferg agd sarer f$ea ST @l Sivxkd 8] 8
#H SITI TS PR PB ATS 3 WleeH T4 R ofdl g | U I1d s8i1 IoTs 21l regarding
a point that no qualification has been provided in the Bill for the Surveyors. |

would like to point out that Surveyors are appointed by the Government, as per
relevant requirements and rules, which prescribe proper qualification.

Then, so far as the period of detention of ships by the DG is
concerned, | would like to say that ships are detained till the deficiency noticed
is removed, so that the ships comply with the laid down standards. Adequate
guidelines exist in the Convention to avoid undue delay to ships.

T 91T MM 37 3reedt FHEt off TieT So & Aol 3 | S o # ararer 3 &t
QITIS AIETH | HE VT AT b #9390 Al Bl g TR-UR A SSRIT & 3R &9 39
g Brobt 7 o & | 59h forq o trgit AR & o1 1 ©, Gerrbrd 1 8 iR §
AT SIHRHTA ST AT o 5 oY 3iTeIVS! Uoh HHC BT TS 81 gl © |

The Government is considering modality for introduction of tonnage
tax for the shipping industry. A Committee, comprising of six members, two
members each from the Ministry of Shipping, from the CBDT has been
constituted. The Indian National Ship Owners Association has been informed
to finalise the modalities of the proposed fiscal regime, and to structure the
required legislation. The Committee has already met thrice to discuss it and to
give a final shape to the draft legislation on introduction of tonnage tax. | have
personally taken up the matter with the Finance Minister, who is looking into

the facts. # SH! HHT IR AR T &Y T § I JH gwh Far §

HeIEY, A Sfl, gel 7Y | I fHAT Rid &1 {576 B gu He1 o1 {6 a8
T 4 HI 3 AT I ACSHT 3N &1 IHDT 14 River Princess © | H ATTD AT H BTHH
B i w1 A 6 Mar R feurcie 39 Ael &1 S Y81 § | 98 AWl 3R
wReg H el B TaT R fSUrcHe I9 AMel Bl < VBT & | Tfeh 3R STRexd Tl Al
89 4T &1 8 3R I IR SR Ve ol |

S84 ®eT 5 What is the total number of conventions; and out of
these, how many of them have been acceded to by India? Sir, there are
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about 44 instruments of the IMO, out of which India has acceded to 28
instruments, including conventions, protocols and operative agreements.

§ 9 -8 BN & foIg AT ared § | § 9gd <) & q91e forar-udl &1 v
PR VBT AT | Sley § SHH W1 3T AT YAl Sil < A FgeH bl o1 a1 € 1 3g
5 1R Al gAR) Fe ol g8 21 R &1 Swast Rulé <+ 8 3R <R of v & ofd
T D! RUIE R8T 21 H ST g 1 SIH 400 nautical miles BT BRIST BRTT 3R 36 B
BT HIICT BT | SR STETSH I Sl GHBY ST Ul 7, 98 WH 8l ST IR I8 el
SR & oY 98 30T & | 89 SAGIR R I8 & MR 84 B8l 1 & b 31 3R I &g
HYH B Arotge RUIE A1 S | ISP a8 89 I AN 671 | A FeH IR AT 9gd
freiT vl € SR gkl g IR Yl € |

Environmental impact assessment and techno-economic studies for
this project have already been assigned to the NEERI, Nagpur. The report is

expected by the end of August. SHF 918 &H §9 TR STOR R d&T |

DR. V. MAITREYAN (Tamil Nadu) : The hon. Prime Minister had
given an assurance on this in 1998, in Chennai.

SHRI SHATRUGHAN SINHA: That is why, Dr. Sahib, because the
Prime Minister had given an assurance, you all are concerned, and, so, we
are. That is why we are waiting for the project report. It will hopefully come by
31% August. After that we will move forward, fRisT RSl = ®ar o1 | fb

...(AIT)...
FB AR T : iy R |

MISS MABEL REBELLO : Don't change my status.
Y g Ri=eT : § |RarH e =redn § | $ARI Had Rl St 7 giftidie g9 S 3
q1d el A | ...(FIIH). .

PR et RIS : I8 A ARE UIEE AT 1§99 U5l Wl s UTSed 3o fhd I |

Y e RIveT : R UIged oot & &) oY, i oM & fog ff w8 R |
(A, | S IR ¥ 1 BRAT g , B ) 3719 Sicdl Bl & | ..(&agH)...
BN 91 g¥e 7 fde swarse fHar gan 8 | 39 forg &1 vl @ 2ic ke far 2l

Financial bids are likely to be received in September, 2003, and
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then a decision will be taken in this matter I8 STeat 81T | WT8H fAfRex 3 TRIR
foran & safery &0 S Ty w1 fhavEe oIk fame 8

SHRI VAYALAR RAVI: That is called Vallarpadam project.

SHRI SHATRUGHAN SINHA: Yes, yes i 3id) 310 9les! A1 7 &al 8,whether

the hazardous substances or other substances, as mentioned in the proposed
legislation does include radio-active waste. Yes, it does include. Thank you

very much. ST&f T aTa! a1 8, 3916 aR H 30 G & $El & {5 I weg & arex &
s9ferg § ¥t $© 781 &g U | Thank you very much. | think, | have covered
almost all the points.

SHRI MATILAL SARKAR: Sir, what about ship breaking yards?

it erge Raeet : R 91 a1 &1 59 9t 9 B dTegd 21 81 89 59! a1
18 H B 1 189 AT a18 | fiyerd 8 |

THE VICE-CHAIRMAN (SHRI P. PRABHAKAR REDDY): Now
please conclude.

SHRI SHATRUGHAN SINHA: Sir, | commend to the House that the
Bill be passed.

THE VICE-CHAIRMAN (SHRI P. PRABHAKAR REDDY) : The
question is:

"That the Bill further to amend the Merchant Shipping Act. 1958, be
taken into consideration."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI P. PRABHAKAR REDDY): We shall
now take up clause-by-clause consideration of the Bill.

Clauses 2 to 6 were added to the Bill.

Clause 1, the Enacting Formula and the Title were added to the Bill.
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SHRI SHATRUGHAN SINHA: Madam, | move :
That the Bill be passed.
The question was put and the motion was adopted.
SHRI VAYALAR RAVI: Shipping is healthy for the economy.

SHRI SHATRUGHAN SINHA: You are wonderful, Sir. | really thank
all of you. Thank you very much.

THE VICE-CHAIRMAN (SHRI P. PRABHAKAR REDDY) : Now, Shri
Rajnath Singh, hon. Minister for Agriculture, to make a statement regarding
Price Policy for Kharif Crops of 2003-2004 season.

STATEMENT BY MINISTER
Price Policy for Kharif Crops of 2003-2004 Season.

THE MINISTER OF AGRICULTURE (SHRI RAJNATH SINGH): Sir,
the Government has fixed the Minimum Support Prices (MSPs) for Fair
Average Quality (FAQ) of Kharif Crops of 2003-2004 season. The MSP of
paddy common and paddy Grade-A has been raised by Rs. 20 each as
compared to the previous year and fixed at Rs. 550 and Rs. 580 per quintal
respectively.

The MSPs of Jowar, Bajra, Maize and Ragi have been raised by Rs.
20 each and fixed at Rs. 505 per quintal as against Rs. 485 per quintal fixed
for the previous year.

The MSP of Arhar (Tur) has been raised to Rs. 1360 per quintal as
against Rs. 1320 per quintal for the previous year, thus marking an increase
of Rs. 40 per quintal. Similarly, the MSPs of Moong and Urad have been
raised by "Rs. 40 per quintal as compared to the previous year. The Minimum
Support Price of groundnut-in-shell has been fixed at Rs. 1400 per quintal
marking an increase of Rs.-45-per Quintal as compared to the last year.
Similarly, the MSPs of soyabean (yellow) and soyabean (black) have
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